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' - rine 0.A. NO. 5)1/91 and the 	me 

ws di: :sedbf by the Calcutta 3Cnch 

D 	- 1. 3. 95 and 	-e4-- the pe titi Ofl 	41,- 

Nes )ndents ha 	token U0 the netter a- 

3etore the uprerre Court. There is 

a 	n :e t i-eti+-- iion 16 also penning 

oefor the CAT,Oalcutta 3encd e  
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Fieara Lhri C.. Mohaxity learned 

Coun.c for the applicant. He States 

t} :t on a sjrLj tar matter sahe other 

alic:nts have oved an applicatii 

ne fore the a icutta 3ench of the CAT 

nearned k3ditioria1 Standing 

Coun: el (Central) ir. U.3. Mohapatra 

st:tes that on a similar matter in 

O da.323/37, the applicant (hri 

31 oijoy 3isas) did nt succed 

'efora thi: ench 	order dated 

N over oe r 30,88. hi S pe ti t: I on w aS 

disised. In this oackgrwnd, counsel 

hri -Iohanty seeks leaw of this court 
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to withdr 	the O.A. and move it again 

in the ratter after the Supreme Court 

di 	:es of the ajeal/SLP against the 

judereut of the Calcutta ench of thCAT 

P'aer Alaoed. Application is a11oied 

to be itudrn and the petition is 

djE:jsSed as witMrawn 
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